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ODISHA ACT 2 OF 1943

THE ODISHA CO-OPERATIVE LAND MORTGAGE BANK (AMENDMENT) ACT,
1943

(27" March 1943)

AN ACT TO AMEND THE ODISHA CO-OPERATIVE
LAND MORTGAGE BANK ACT, 1938

Praamblo HERIAS it is oxpodient to amend the Orissa Co-opérative
Origsa Act
Land Mort;aze Bank Act, 1938, for the purpose hereinaftr ;g o5 1933
appearing ;

It is heroby enacted as follows @ —

Bhots title 1. This Act may ba ealled the Orisin Co-oporative Land

Mortgage Bank (Amendment) Act, 1043,

Inseriion of 2. After ssction 32 of the Orissa Co-operative Land Mortgage

new seefon " . =
i s Bank Aet, 1938, the following scction shall be insarted, Oitasin: Ak

Orissn Act Namely :(— " 1IL of 1288
11T of 1938
“32-A. (1) Subject to such restrictions; limitations and
conditions as may be prescribed, the
ml:;‘:'" 'I.°r.ft“",':-?l'f\alviﬁ} Registrar and persons suberdinate te tho
documicula AR Registrar who are authorised by him in
this behalf by general or special order
in writing, and such other persons, being officials engaged in the
relief of rural indebtedness or officers of co-operative banks
which are registered or deemed to be registered vnder the Bihar B. & O. Act
and Orizsa Co-operative Societies Act, 1935, or vnder the Madras '
Co-operative Societies Act, 1832, as the Proxmeml Government :,I“dr“s Ack
may, by notification in the official Gazette, authorise in this = ©
behalf, shall have the same powers as are vested in & court
under the Code of Civil Procedure, 1608, when trying a_suit, in v of 1003
respect of the fcliowing matters, namely :—

(a) enforcing the attendance of any per:on and examining
him on oath or affirmation ; >

{b) compelling the production of documents ; and
(¢) issuing commission¢ for the ¢ \dmm.‘.t!on of witnessea.

(2) Any of the officers or persons authorised by “or under
sub-section (1) may require any persen present hefore him to
furnish any information or to produce any document then and
there in his possession or power.

(3) Any officer or person before whom any document is
prrdl ced under sub-section (1) or sub-seection (2) shall have
power to take, or to authorise the taking of, such copies of the
document or of any cntries thercin as such officer or- person may
consider necessary.  C'epics so taken shall, when certified in such
mannier as may be preseribed, be admissi nle in evidence for any
purnrm in tho same manper and to the same extent as the
original decnment or the entries therein, as the case may he,



(4) (¢) Any person who wilfully or  without reasonable
excuse disobeys any summons, requisition or order issued under
sub-section (1) or sub-section (2) shall be punishable with finc
which may extend to fifty rupees, and in the case of a continu-
ing disobedience with an additional fine which may extend to
five rupees for cvery day during which such disobedience
continues after conviction for the last such disobedience.

(b) No court inferior to that of a Magistrate of the first
class shall try any offence under clause (a).

(¢) Every offence under clause (a) shall, for the purposes of
the Code of Criminal Procedure, 1898, be deemed to be non-
cognisable.

(d) No prosecution shall be instituted under clause (a) with-
out the previous sanction—

(i) of the Registrar in case the summons, requisition or
order alleged to have been disobeyed was issued by
the Registrar or any person subordinate to him or
by any officer of a co-operative bank ; and

(i1) of the Collector of the district in other cases.

Such sanction shall not be given without giving the party
concerned an opportunity to be heard.

(5) The Provincial Government shall have power to make
rules for giving effect to the provisions of this section.”
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